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THE  VICE-CHAIRMAN (SHRI1
T.N.CHATURVEDI): We will now take
up the Short Duration Discussion on
Sugar Policy.

SHORT DURATION DISCUSSION

Sugar Policy (contd.)
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THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Mr. John F:
Fernandes, you have five minutes. Your
part is left with five minutes only.
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SHRI JOHN F. FERNANDES (Goa):
Mr. Vice-Chairman, Sir, this is a very
sensitive industry. Basically, the
backbone of this industry is the poor
farmers. Since agriculture is in the private
sector, it is for the farmer to decide what
crop he should retain yearly. Since
sugarcanc is a cash crop, the middlemen
exploit the farmers. We know that this
industry is basically in the private sector
and the cooperative sector. There is no
protection of the Government because
the Government does not play any part
either in the production or manufacturing
of sugar in the private sector. So, I think
it will be appropriate for the Government
to see that it comes to the rescue of the
poor farmers who are being exploited by
the middlemen. It is at the time of
procurement of sugarcane that the
middlemen fleece the farmers. Unless we
plug the loophcle and give protection to
the farmers, the middlemen will exploit
them.

As you know, one of the mechanisms
which is in the statute is the Statutory
Minimum Price which is again at
variance. The Central Government fixes
the lowest price; and the State
Government fixes it at the highest.
Recently, on this matter, there have been
judgements from the Allahabad High
Court.

]

Mr. Vice-Chairman, Sir, the Mahajan
Committee has rightly mentioned and this
Government also thought that we should
totally decontrol and delicence this
industry, I don’t think we can do this
overnight. Therefore, the Committee had
mentioned in its report that it could be
done within two years. Unless we protect
the farmers, we cannot achieve this.

- Now, the Government has also arbitrarily

taken a decision about the ‘policy of
distancing of the sugar mills’. Earlier, it
was 25 KMs. Now, the Government has
arbitrarily reduced it to 15 KMs. But that
was not the recommendation of the
Mahajan Committee. Finally, what we
have to do is, we have to see the
capability of the crop in the market. I
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know that the Government has taken a
decision to decontrol it and to reduce the
distance to help certain industries, certain
traders, so that there can be a glut of
factories in the country. Now, we have
450 sugar factories in the country. We are
the largest producer of sugar in the
world. At the same time, we are also the
largest consumer of sugar in the world. In
May, 1980 the per capita consumption of
sugar was 7.3 kilos. Now, the per capita
consumption of sugar has gone up to 15
kilos. I think, India being the poorest
country, we also have a sweet tooth. The
consumption is very, very. high in this
country, I think we have to compliment
the farmers for maintaining the tempo of
sugar production.

Sir, we had established the Technology
Mission Programme in 1994. In 1995-96,
we had a bumper crop. We have
recorded the highest sugar production in
the country because the right input was

given to the farmers by the Technology-

Mission. 1 do not know whether it is
functioning, or, it was only an ad hoc
mechanism adopted by the  then
Government. ] would like to know from
the Minister whether it is really in
operation. I would also like to know from
the Minister whether it has really given
any incentive and inputs to modernise
and to upgrade this industry whick is
technologically at the nascent stage. The
techfiology we have is very, very obsolete
because it is not in the hands of
multinationals. It is in the private sector
as well as in the cooperative sector as a
coftage industry.

Sir, I would like to know from the hon.
Minister as o how many
recommendations ‘of . the Mahajan
Committee, set up by this Government,
have been accepted. 1 would like to know
whether they will implement these
recommendations in toto or whether they
will go in for ad hoc decisions, political
decisions. We have seen that in certain
States, the cooperatives, the federations
and all those. socieities have. political
connotations. Certain political parties are
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controlling them, by’ taking political
decisions. Would the Government see or
is it the desire of this Government to see
that this cooperative system is destroyed
in those ‘states? I do not know what the
decision of the Government is or whether
the Government will allow the
multinationals in  the name of
privatisation, whether they can sustain it,
whether the farmers will get a price for
which they are.toiling day and night.

With these few submissions, I hope the
policy, the sugar policy, of the
Government will be reviewed ard we will
not have to depend on our neighbouring
SAARGC countries. I-do not think it was a
bad decision. But we have to give the
right signal to the farmer in the previous
year itself as to what crop he has to grow
and what price he is going to get for it.
This  wavering  decision of the
Government in the market has really
created a low production of sugar in the
country.

Thank you,
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THE VICE-CHAIRMAN (SHRI T. N.
. CHATURVENRI): Hon. Members, it is
five O’ clock now. May 1 take it to be the
sense of the House that we will sit
beyond five O’clock and complete the
Business? ’

SOME HON'BLE MEMBERS: Yes,
Yes.

ot T afEn (feR): swawaw e,
&9 o AR, R el 9 T R ¥ ofm
& o § 5 vl 3 A ¥ Sl @ v
a T ¥ IW s ¥ sk o R Hf
s T R SN A wfen 3 o #,
R W & e wierdl A A 8, Wgw ¥
R H T € R W A W A &
¢ gfifeem Fy Mo o @1 1993 & A
| OE IEE @ 7 wieeR R TR
RAYH o a1 ¥ 14 €, 1993 1@ M
36 Fe feeged =) R & 3o T gem
Rt 58 TR 3 T R B (TR 98 W Y
@ 2w B A W e e A
o7 & s 8 T A & ot <H &
A i A forar g s S S & a i
= fifrma iR 2o & wem & Wy

wavem § ¥ Fe wgm & @ e 2
A o e F R AR sk T ¥
#0¢ A —

Though sugar tastes sweet, the sugar
policy is not that sweet.
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SHRI R. MARGABANDU (Tamil
Nadu): Sir, I congratulate this
Government for delicensing the sugar
factories. So, it shows the tranparency of
this Government. There should not be
any malpractices. In this way, it is
appreciable. That is number one. At the
same time, I would like to state certain
facts which are adverse to the
agriculturists. In our place in Tamil
Nadu, sugar mills are giving Rs. 550/- or
Rs. 580/- per tonne, but the workers who
are involved in cutting get Rs. 150/~ per
tonne. A sugar mill itself charges
Rs. 100/- or Rs. 150/~ per tonne, for
transport depending upon the distance. If
we calculate the whole thing, out of
Rs. 550/-, nearly Rs. 300/- has been
taken away. The amount left is Rs. 250/-.
The agriculturists will have to rear the
sugarcan¢ for the one year. They wil
have to cultivate it, they will have to
fertilise it and they will have to irrigate it.

4
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They will have to do all these things. But
ultimately, the agriculturists are not
getting anything at all.

- Sugar mills are doing one thing more.
They are involved in the sugarcane
activity. throughout the year. What the
sugar mill authorities are doing is that
they are purposely delaying the isspe of
cutting orders. They give cutting orders
after one-and-a-half years. By that time
the entire sugar-cane gets lost. The
reason is that if it is dried-up, the susar
contents will be more. It will be
beneficial to the sugar mills. But it is to
the disadvantage of the agriculturists
because the weight comes down.
Ultimately, the agriculturists are put to a
heavy loss. In - several places the
agriculturists are setting fire to the sugar-
cane fields saying that they are not able
to cut it in time and get anything. there
are several such instances. If the sugar

mills are getting profits, it should not be. °

at the expense of the agriculturists. If the
situation continues, a time will come
when no agriculturists will grow the
sugar-canc. Keeping this in view the
AIADMK party has taken a stand that,
at least, Rs. 1,000 per tonne should be
given to the agriculturists. Unless
Rs. 1,000 is given to the agriculturists,
they will have the minimum income. So,
the Government should think of fixing
Rs. 1,000 per tonne. ‘

Sir, the sugar mills are giving loans at
the time of plantation " for seeds,
plantation expenses, fertilizers, etc. But
that is not given in time. If it is not given
in time, naturally, the agriculturists will
not be able to grow it in a better way.
The Aruna Sugar Mill in South Arcot
District does not give the price for two
years or three years. Even after the
agriculturists launched an agitation, the
private-sponsored sugar mills—perhaps,
with the connivance of the Government
or any such thing—did not pay the price.
They pay only half of the amount and the
agriculturists have to wait for one year or
two years for the remaining amount. That
is the situation. There is no proper
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monitoring agency from the Govermment
side. They take advantage of the situation
and exploit the agriculturists, whether it
is in the co-operative sector or in the
private sector. If the sugar mills are
getting profits, it should not be at the
expense of the agriculturists. 1 believe
that this Government which is interested
in the welfare of the agriculturists will
take not of all these things, appoint a
proper monitoring agency and see that
the agriculturists’ interests are protected.

DR. GOPALRAO VITHALRAO
PATIL (Maharashtra): Hon. Vice-
Chairman, Sir, I am very happy that you
have given me a chance to participate in
this very important debate. The sugar
industry is the second largest industry,
which is agro-based, after the cotton
textile industry. It has a vital role to play
in the rural economy of this country
because it is contributing three billion
dollars to the sugar-cane growers. At the
same time, it is enriching the exchequer,
both the Central and the State, by
contributing 450 million dollars. That is
not the only comiribution. It is changing
the whole rural area, as far as
Maharashtra is concerned. The co-
operative movement is very important
and it has a vital role play in the rural
economy. You take, for example, a sugar
factory. The whole surrounding area is
developed. The roads are developed.
There are hospitals. There are schools.
There are colleges. They have done one
important thing. They stopped the flight
of rural students to the urban areas and
the rural people to the urban areas. Now

.a reverse flight has started. There are

medical colleges, engineering colleges,
polytechnics, law colleges and what not.

- Take the name of any college, it is there

in the rural area. There is a flight of
students from urban areas to these
institutions. But there are many
problems. Here 1 would like to highlight
three important things. Sir, not much
attention is being given to diversification.
Sugar itself could be a by-product
whereas we are treating it as main
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production. There are many products
which can be diverted. Take the case of
alcohol. If we extract alcohol from
molasses, we can produce many products
from alcohol like butanol, ethylene,
glycoll, acetic acid, etc. Very few
factories produce all these things.
Alcohol is very important. Brazil has
shown a way to the whole world that
alcohol could be used as motor fuel.
Even it is admixtured patrol and diesel.
They call it gasohol. They have reduced
their. consumption of petrol and dicsel.
We import petrol worth Rs. 25,000
crores. I do not know why the Planning
Commission or the experts or the
scientists have not given much attention
to it. No pilot project has started so far.
There is enough alcohol in our country.
We can use alcohol as motor fuel.

Sir, there is the Sugar Fund. There is
Rs. 1936 crores in the Sugar Fund. Why
should we not give some amount from
the Sugar Fund which we are collecting
as Cess for research and development of
alcohol as fuel? This is my suggestion.

My second point is regarding
generation of power. Many mills are
having ‘their own plants. The sugar
industry is using its own fuel. It is a very
good and important contribution of - the
sugar industry., They burn bagasse. It is
an alternative . source of anergy.
Therefore, it is very important. There are
117 units in Maharashtra. Some of them
are already producing power. If each and
every .unit produces 10 MWs of
power—these factories run for five
months—they will be supplying excess
power to the State Grid and they will
also contribute electricity production. If
we given importance to diversification or
sugar industry, some of our problems will
be solved. But we are not paying much
attention towards this issue.

Then there are difficulties in fixing the
price of sugar. Now we want to liberalise
the  sugar  industry.  There s
liberaalisation at both ends. We want
liberalisation at the beginning and at the
end. )
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Now comes the question of delicensing.
It means there is no licence for starting a
sugar factory. This will also create some
problems. For example, there is already
cnough capacity for crushing sugarcane.
Now I have come to-know that people
with small capacity are coming into this
field. A capacity of 500 to 1000 tonnes is
not at all economical. Two Hundred such

" units have already been registered. If

such units multiply, it will not be
economical. On the other hand, a small
country like Thailand is having a crushing
capacity of 10,000 tonnes per day on an
average. Each and every mill in Thailand
is having this capacity. In our country,
Maharashtra has shown that from a small
capacity of 1,000 or 1200 or 2500 tonnes,
we can go up to 10,000 tonnes. There are
a few factories in Uttar Pradesh. This can
be done only if we give free licences. Our
average crushing capacity is just 2,500

. tonnes, and it is uneconomical;, whereas

the world over, the capacity is 10,000
tonnes. Then, comes the question of the
pricing system. On the export side, we
have liberalised sugar. Sugar is on the
OGL. Exports are freely permitted. This
year we have permitted about 14.4 lakh
tonnes of sugar to the exported, and it is
already on the pipeline. To whom are we
exporting? What is happening in the
world market? Sugar is having a very
complex pricing system. In one factory,
there are four different prices. You will
be surprised to hear that there is the levy
price, there is the SAP and so on. If a
factory produces more sugar by starting
the production season - earlier,—for
example, it starts in October—there is no
compulsion on that factory to sell the
production in that month towards the
levy sugar quota. Even if a factory starts
production within 39 months after getting
the licence, it still gets freedom from the
levy sugar. So, when there are different
prices, say, the levy price, the SMP and
the SAP, the levy price adversely affects
this industry. That is the reason why
this industry has not progressed. The
farmers, the co-operative movements,
are demanding that the levy sugar quota
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should be cut because there is a
difference of Rs. 5 between the levy price
and the general price which is there in
- the open market. This has been causing
about Rs. 300 crores to Rs. 400 crores of
loss per-year to the farmers for the last
40 years. This is the reason why the
Mahajan Committee has recommended
that the policy regarding levy sugar
should be changed, and that it should be
abolished in two years in stages; that is, it
says that in the first year, instead of 60
per cent, you can have 20 to 40 per cent,
and in the next ‘year, it should be
gradually abolished. It is only then that
the position_of the sugar industry -can
improve.  Otherwise, even  with
liberalisation, there will not be many
people coming forward to invest in this
industry as it will not be a profitable
industry for them. Already, there are
limitations. I would like to highlight two
or three important points. As regards
consumption, Asia is the largest
consumer of sugar, whereas on the
production side, it is deficient in
production to the tune of 5 million
tonnes. There, 45 million tonnes of sugar
is consumed, but only 40 million tonnes
of sugar is being produced. This is very
important because in Europe, there is a
10 million surplus production because
production is more and the consumption
is less there. Therefore, there is a surplus
which can be sold, and there is no other
area, except of course, Asia where it can
be sold. In India, the production is more.
So, there is a great future for our
country. What the rest of the world is
doing as regards pricing is that —
international price is again a complex
thing — for example, if we take the
prices prevailing in Europe, the cost of
production of sugar per tonne is about
-800 dollars, whereas in Europe, they are
selling sugar at 1000 dollars to 1200
dollars per tonne. When the sugar is
surplus in the European community, they
are selling it in the international market
at 215 to 300 dollars. That much subsidy,
more than 300 per cent subsidy, is being
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given to the farmers there. So, the prices
are coming dowa and we are hesitating.
For example, on .imports, we are levying

5 per cent import duty and 7 per cent

countervailing duty, that is, a total of 12
per cent. Whereas in the whole world
there is a restriction in imports and they
want to protect their own industry by
giving more prices to their farmers, we
are not doing the same thing. There are
many difficultics. A proper policy should
be evolved and that is the reason why
this industry is really facing a compler
problem. We are having liberalisations; at
the same time, we have controls. Unless
we come out with a rational policy, the
whole problem will not be solved. To
solve this problem, the people went .5
the Allahabad High Court. Tae
Allahabad High Court appointed a
Comnmittee. headed by former Secretary
of Food, Mr. B.B. Mahajan, and the
Committee has given its report. Now,
and we do not know exactly whether the
Government has accepted the report of
the Mahajan Committee. I will finish m
two minutes. The report is,.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You need not repeat
the suggestions, as you have referred to
the Mahajan Committee.

DR. GOPALRAO VITHALRAO
PATIL: The Mahajan Committee has
never recommended delicensing of sugar.
The Government has done delicensing.
At the same time, licensing is compulsory
for any umit. If you want to start any
unit, ' licensing is necessary. It has
recommended decontrolling of sugar. For
example, levy. sugar is being distributed
through the Public Distribution System.
We are distributing so many items in the
Public Distribution System. These items
are purchased from the open market, but
we are having & levy on sugar, Therefore,
what the Committee has suggested is, if
at all the Government wants to supply
sugar through the PDS, it should be
supplied only to the people who are
living below the poverty line. Then the

| amount will be less, the subsidy will be
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less, and Government should purchase
that sugar from the open market. Why
should the burden shift to the poor
farmers? We always take their name and
in their name, in the farmers’ name
everything is done in this country. But
the farmers’ interest is not protected.
This industry is important. At the same
time, the Mahajan Committee has made
many other recommendations. They have
made many other recommendations.
What the industry needs, I believe, is a
very clear, transparent, total and
complete policy. Unless we come out

with such a policy, this kind of a partial |

and titbit policy will never work. Here,
we are talking about liberalisation. There
are maximum controls. That is there only
in this industry. From its inception, this
has been happening. To earn foreign
exchange, we exported sugar at a loss;
and the loss was shared by the co-
operative movement by creating funds.

So, farmers have suffered a lot because
there is no consistent policy on sugar.
When we want to cxport, we always
export. But there is no definite policy. At
least the Mahajan Committee has
suggested that one million tonnes of
sugar should be exported consistently.
For imports, we should levy a duty of 40
per cent, plus a counterveiling duty of 85
per cent. Thus, at least a 125 per cent
duty should levied on the imports.
_ Without that, our whole sugar industry
will be adversely affected. Therefore, my
only suggestion to the Minister and the
Government is this. Of course, our policy
is evolving. The policy is unfolding. But
that is not enough. We have to take some
decisions in the light of the Mahajan
Committee Report, in the light of the
discussion in this House, and come out
with a clear policy. If we want to open
up, let all the controls go. Without that,
this industry will not come up. Thank
you, Sir, for giving me this opportunity.

SHRI VAYALAR RAVI (Kerala):
Sir, thank you very much for giving me
zn opportunity to speak. Sir, I don’t want
to repeat what has already been said by
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the hon. Members. Here, I want to say
something about some policy matters. I
want to draw the attention of the
Government towards these issues. Sir,
first of all, I disagree with my hon. friend
Dr. Patil who said that there should be
no levy sugar and the Government should
purchase from the open market and give
it to the PDS. I agree that since
independence we are facing many
prablems about sugar. We have adopted
two systems. Thers is levey sugar as well
as open market sugar. We have to make
a balance between these two. The mill-
owners should not suffer loss anc they
should be allowed to seli cwcor in the
open market. I don’t wau! to go into
details. But; people like me feel that any
disturbance to the PDS will be disastrous.
The Mahajan Committee is the High
Court business. 1 believe that such type
of recommendations cannot be accepted.

Sir, there are three components in the
sugar industry. One.is the farmer. The
second is the industry and the third is the
consumer. The consumer is the most
important factor which always creates
problem for the Government. At one
time, the previous Congress Government
went for a panic import of sugar because
there was a big crisis in the country.
There was a lot of pressure from the
consumer. There was also pressure from
sugarcane growers. So, you have to make
an equilibrium between these two. But,
now the balance has been disturbed. This
discussion has come up in this House
because the balance between these two
has been disturbed and the industry is

facing a crisis of dumping of sugar. This
is the problem. How can you fact it?
Why is there so much of dumping of
sugar in this country? Mr. Barnalaji,
kindly tell us categorically, whether the
price of sugar has come down or not. My
leader, Shri S.B. Chavan quoted all the
facts and said that there is a big surplus
of sugar in this country. Apart from that,
you are making additional import of
sugar from whichever country, the
neighbouring country — I don’t want to

s
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name the country — and still the price of
sugar has not come down. Who has
benefited out of this? This is the basic
question. In spite of so much of surplus
sugar, plus import, the price of sugar in
Cochin is still sixteen rupees a kilo. It is
not coming down. The hon. Minister
must enlighten us as to why the prices
have not come down so far. There are
some problems somewhere. Sir, in
Kerala, Christmas is one of the major
festivals. Now, the Civil Supplies
Corporation of Kerala Government has
decided to purchase sugar from the open
market for giving it to PDS because the
hon. Minister refusgd to released extra
quota of sugar to Kerala during

Christmas.

SHRI M.J. VARKEY MATTATHIL
(Kerala): Sir, for every festival whether it
is Onam or Christmas, we used to get
special quota of sugar. But, this time, no
extra sugar is being released for
Christmas. I want to draw the attention
of the hon. Minister to this fact.

SHRI VAYALAR RAVI: Mr. Vice-
Chairman, Sir, with your permission, I
am requesting the hon. Minister to
release extra quota of sugar to Kerala.
All Members from Kerala — I am not in
agreement with the Kerala Government
because there is a Communist
Government; 1 strongly oppose it; even
Shri Rajagopal agrees with me — request
the Minister to release extra quota of
sugar to Kerala. While there is
production surplus as well as a huge
quantity of imported sugar, yet the
Kerala Gavernment is purchasing from
the open market. Why can’t you release
the PDS quota of Kerala for the
Christmas? So, I am requesting the
Minister to pleasc release it. At the same
time, please enlighten us as to why the
consumer has not benefited from it.

Sir, the last point I would like to make
is about the import which we have made.
I want to make it very clear that Pakistan
is our neighbouring country. It is
unfortunate that many of our friends
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make such remarks here. Mr. Minister,
please come forward and say that you are
for diplomacy and it is a part of
diplomacy. 1 will appreciate it. Say it
openly. But, there is no diplomacy here.
Sir, you know it very well as you were in
the Home M:nistry, when Cuba. was
isolated and America made so much of
embargo against that country, then India
was one of the countries which came
forward and made a lot of import of
‘sugar from Cuba. It was diplomacy. If
you say that it is also a part of
diplomacy, I am prepared to accept that.
Sir, I would like to say that trade is going
to be one of important compoments of
the new world. In the next millennium, in
the 21st century trade is going to be onc
of the major factors of diplomacy. We all
know it. At the same time, if you say
that it is a part of diplomacy, please

| come forward and say it.

Sir, 1 want to know from the Minister
about the persons who made this import.
This is a simple question. Today, all of us’
want transparency in every deal. We
want transparency in every Government
action. On that basis, 1 request the hon.
Minister to come forward and say on the
floor of the House as to who the people
are who imported sugar from Pakistan.
What are their trade practices? I want to
know whether any OGL has been used
and what their relations are with these
companies which arc making these
imports. We want to know about these:
persons and these companies because
there is a talk in the air that there are
some high politically influential people
behind it. With these words, I conculde,
Sir.
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SHRI M.J. VARKEY MATTATHIL:
Sir, T would like to draw the attention of
the: hon. Minister, Shri Baranalaji, to
only one point. Unfortunately, we do not
have on the Treasury Benches any
Member from Kerala who can speak for
the people of Kerala. ...(Interruptions)...
1 have got the blessings of the Chair.
...(Interruptions)... Sir, 1 would like to
request the hon. Minister for releasing at
least a month's sugar quota to the State
of Kerala during this month because the
Christmas is coming. In Kerala we
celebrate  Christmas just like Onam
regardless of religion or caste or creed.
This is something unique in itself. We do
not find any place like this in India. OQur
Food Minister is ...(Interruptions)... We
have been begging of them that
...(Interruptions)... The problem is that
they do not think that we are part of
India. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): He is more than the
Congress; he is from the Kerala
Congress. He will espouse the cause of
Kerala well. ...(Interruptions)...

SHRI M.I. VARKEY MATTATHIL:
Sir, 1 request the hon. Minister to make
an announcement in this regard in this
august House so that the pcople of
Kerala feel that we are concerned for
them. Thank you.

SHRI A. VIUAYA RAGHAVAN
(Kerala): Sir, I associate myself with the
sentiments expressed by the hon.
Member.

THE MINISTER OF CHEMICALS

AND FERTILIZERS AND MINISTER

OF FOOD AND CONSUMER
AFFAIRS (SHRI SURJT SINGH
BARNALA): Sir, 1 thank Mr.
Ramachandra Reddy for intiating this
discussion on the Sugar Policy. A fairly
large number of hon. Members have
taken part in the discussion and the
discussion has been very interesting and
useful also. Somé days back there was a
discussion on rise in prices of essential
commodities. Sugar is also an essential
commodity. In that discussion, nobody
mentioned sugar because the prices of
sugar in the country have remained stable
all through. So, there was no_necessity of
mentioning, and nobody thought of
mentioning sugar in that discussion. But,
nobody is willing to give me credit for
that. Keeping the price stable in the
country is a difficult job. We have such a
large population This I was handling so
that the essential -+ commodities
particularly, sugar, reach every part of
the country and are distributed in time. It
has been mentioned here—and it is
correct also—that India is the largest
producer of sugar in the world. We arc
also the largest consumer of sugar. But
the production of sugar keeps on varying.
It is not constant. It deperids on many
things and keeps on varying. I will give
some facts hers. Sir, in 1992-93, the
production of sugar was 106 lakh tonnes;
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but the next year, i.e., in 1993-94, it fell.
It came down to 98 lakh tonnes. There
was a loss of 8 lakh tonnes of production
in that year. Then, suddenly, it was
increased in the next year. In the year

1994-95, the production went up to 146

lakh tonnes. That means, therc was an
addition of 50 lakh tonnes within a year.
It is a_very big jump. And, in 1995-96, it
went up farther by about 20 lakh tonnes.
It went up. this was the maximum ever
production in the history of sugar
industry. The production went up to 164
lakh tonnes. Thereafter, unfortunately,
there was a decline again. In 1996-97, the
production fell by about 35 lakh ionnes

and it came down to 129.5 lakh tonnes. -

This was in 1996-97. Again, last year i.e.,
1997-98, the production was down to
128.3 lakh tonnes, So, that is how it is
going up and down. This shows that the
production is not stable. But, there is a
large scope for increasing thc production.
There is a large scope for stability also,
but, for that, many things will havé to be
“done. My hon. friend was just now
mentioning here that there are three
important factors have to be under
consideration. They are: the producer of
sugarcane, i.e.,, the farmer, the industry
which produces sugar; and the consumer.
All the three are equally improtant and
they have to be taken care of. Unless the
farmer is given encouragement and
incentive; it becomes very difficult for
him to produce sufficient quantity of
sugarcane. That has to be looked into.
Similarly, the sugar industry also has to
be helped. If you keep on squeezing the
sugar industry, it becomes sick. Many
sugar mills have alrcady become sick.
there are difficulties in other sugar mills
also. It is not a very profitable business,
as some hon. Members have mentioned.
Now, it is not a very profitable industry.
We have to ensure a fair price also.
There was a mention that the SMP is
very low. There were two views on that.
Some hon. Members, who have a farming
background, or, people belong to the
farming community or have somc
connection with farming, were saying that

[RAJYA SABHA|

.different for different

of Urgent 396
Public Importance
the price that is being given is very low.
Just now, an hon. Member was saying
that it should be Rs. 100. Somebody was
saying that it should be even more. But,
there are other who have an industrial
background or industrialists, who think
that prices have gone too high. Only
yesterday, my friend from this side was
arguing that unnecessarily a high price is
being given to the sugar cane producer.
So, that is the problem. As I said, the
SMP was low. It is a notional price. It is
not the actual price of sugarcane. It
started in 1986-87, and at that time, the

price was Rs. 174, Then every year there

is an increase of Rs. 1.50 or Re. 1+ or
Rs. 2 It went on like this until 1993-04,
when the price was Rs. 34/, Then, there

" was a decline in production of sugar

because there was a decline in production
of sugarcane. As I was just meritioning, it
has been very low. It had gone up to
08 lakh tonnes. Then, at that time, the
Government realised that there should
some increase in the price and, for the
first time, a jump of Rs. 5+ was made.
So, the SMP went up to Rs. 394, Now,
this year it has been fixed at Rs. 52.70/.
This is related to a 8.5 per cent recovery.
After 8.5 per cent recovery for every
extra point, the price is given. That is
how it is calculated. Therefore, the SMP
will not be sufficient. We have the State
Advised Price. The State Advised Price is
States. - For
example, in Uttar Pradesh, it is Rs. 80 to
85/~ in Punjab, it has gonc upto Rs. 904,
Similar is the case with Haryana. In
Haryana,‘it is Rs. 84/. So, it is like that.
Why has the price in Punjab gone up?
There is a reason behind that. Rupees
90/ is a high price, but they did not have
sufficient cane. The production of cane in
Punjab has fallen. So, we do not have
sufficient cane. That is why, to make it

more attractive, they have fixed. this

price. this year, Punjab is expecting only
3,30,000 tonnes of sugar. that is what
they are expecting. This is what they
have calculated and told us. Punjab has
22 sugar mills. Haryana, on the other
Hand, has 14 sugar mills. But they are
expecting 3,80,000 tonnes of sugar which
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is slightly more than Punjab. But they
cannot fix a lesser price because the sistcr
has fixed higher prices. So, to keep the
farmers happy, this pricc has to be fixed.
It is like that. State Advised Prices are
fixed according to the necessities of the
States. Sir, this is the systcm which has
been followed for a long time. It has
been going on successfully. It was also
argued that there are arrears, very large
arrears, and the farmer does not get the
price for the cane that he is selling. I will
give the figures for that also. the arcars
in 1995-96 werc to the tune of Rs. 684
crorcs. That is the overall arrears in the
country.

Rs. 684/ crores is a very large amount.
In 1996-97, it went down to Rs. 387
crores. Last year, in 1997-98, it was the
lowest. It was Rs. 247 crorcs that is 3.2
per ceni. this was the lowest. Last year it

was the lowest. I have got the figures of |

various other States also. Uttar Pradesh
has a the largest arrears, that is Rs. 130
crores. Tamil Nadu has very high arrears
of Rs. 60 crores. In the case of
Bihar—somebody was saying it is Rs. 100
crores, it is not correct—it has only Rs, 5
crores as arrears because there is no
sugar production. Similarly, in other
States, it is something like Rs. 8 or Rs.
10 crores. Maharashtra has good sugar
industry. Particularly, the co-operative
sugar industry is doing fairly well there.

That is why gradually, they have been
able to improve the quality of sugarcane
and the recovery of sugar in Maharashtra
has increased. '

In other States like U.P., Punjab, it is
not so good.

Sir, almost every Indian’s intention is
that this industry.should grow, as there is
a possibility for this industry to grow. It
should grow and become an exporting
industry for all time to come. We should
be one of the largest sugar exporters.
That is our intention. With that intention,
we are trying to work it out.

Sir, we have taken some improtant
. s . ;
decisions within a short time. One_ was
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de-ucensing. Some fricnds: have wel-
comed it and have congratulated this
Government on this step. Some have not
agreed with it for some reasons. But, Sir,
de-licensing was d¢emanded. Many other
industrics were de-licensed, but sugar was
not de-licensed. 1t was one of the items
in the report of the high-powered Maha-
jan Committee that this industry should
be de-licensed. o, it has been de-
licensed. There will be many other be-
nefits coming out of this. this will help in
sctting up ncw mi'ls. New units can now
come up, if they have the site, if they
have the money, if thcy have the sugar-
canc area. If canc is available, we can sct
up a mill. If therc is financial viability,
they can do so. Fxpansion will also be
easicr. Earlier, for sctting up a mill,
people used to work for many, many
ycars, unsuccessfully, sometimes, as li-
cence was not given. It was very difficult
to get a licence. They had to wait for a
long time for expinsion. So, it was very
expensive. Similarly, technical upgrada-

- tion of new mills for additional capacity

has bccome possible now. New techni-
ques will also come up. This was also
thought of.

Sir, thcre was an objection regarding
the distance. The distance from one sugar
mill to another sugar mill was decided to

‘be 15 kilometres. The hon. Member, Shri

Birla, while speaking on the debate, men-
tioned that his will mean only 7.5
kilometres from one factory area to
another factory area. He said that they
had submitted a representation to the
Industry Minister He also mentioned
that it has been forwarded to me. It has
not come to me _sc far. When it conies to
me, I will look into it and call some of
the concerned persons. If necessary, I
will call Shri Birla also and take a de-
cision in this marter.

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): Thank you, Sir.

SHRI SURJIT SINGH BARNALA: It
is all right. If a rectification is to be
made, we will try to do. that. -

Sir, therc has been a demand for extra
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releases in some of the sugar factories.
That also goes on. Wherever 1 get a
demand for extra releases, we examine it.
Generally, we allow extra releases, be-
cause we are in a comfortable position.

An hon. Member mentioned about one
cooperative factory. I assured him that
we will be able to help him in this
matter.

Sir, there was a demand from Khand-
sari_men. They wanted to convert from
open-pan to vacuum-pan. It has been
decided that they can converty their units
to vacuum-pan, because by doing so, they
will be having an increase in sugar pro-
duction, as revovery will increase. Now,
there is a revocery of 6 per cent or 6.5
per cent at the maximum. A very good

industry might be having 7 per cent. By

introducing vacuum pan, perhaps, it will
increase by about 2 per cent. So, the
industry, which is now having a recovery
of 6 per cent, will increas it to about 8
per cent.

6.00 p.m.

So, that way we will be increasing the
production of sugar in the country. By
doing this, there will be a possibility of
giving an opportunity to the farmers also
in that area to have a regular supply of
sugarcane. Now the farmers who are not
in the sugarmill areas do not have a
system of regular supply of sugarcane.
So, they are reluctant in producing sugar-
canc. Somectimes they have decided not
to do it. So, it goes on like that. But by
improving the khandasari units, they will
have a system of regular supply to the
khandasari units in that area. Of course,
it has to be decided on the-basis ‘of the
area reserved for the segarmilic. This is
one condition. Now these khandasaries
have been exempted from minimum
economic size. They have to pay no levy.
These are the concessions which have
been given. So, there is a possibility that
some persons will take advantage of this
and more vacuum pan khandasari units
will come up.
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Similarly, we have taken a decision
regarding the sugar trade also. Earlier we
used to tcll the State Government as to
what should be the number of wholesale
dealers in the State. Now, we have done
away with that. The State Governments
themselves have to decide as to how
many dealers they intend to have in that
area. Earlier we uscd to decided about
the stock holdings also. That power also
has been transferred to the State Govern-
ments. They can decide what amount
of stock holdings their  dcalers
should have. That also has been done.

Many things ‘were said about ‘the
Mahajan Committee. A  high-powered
committee was appointed hcaded by
Mr. Mahajan who was a former Secretary
of Food Ministry. He gave a report. I
think 140 recommendations have been
made in that. It is a very large report.
Some of these have been implemented by
me. The things which I have mentioned
are from that report. But there are other
things in that report. For example, they
have mentioned that sugar shoculd be
decontrolled. They have advocated
decontrolling of sugar. There should be
no levy. It should be abolished in about
two years time. In the first instance, we
should make it to 20 per cent from 40 per
cent. Finally, after two years we should
abolish it altogether. They have also
recommended abolishing of the PDS.
Mr. Vayalar Ravi has just now mentioned
about it. I called a meeting of the State
Chief Ministers and representatives from
the States and Union Territories also. In
that mceting, there was almost a
unanimity on this point that the PDS
should centinue, except by two States
who are sugar-producing States. They
were not very keen on continuing PDS.
But all other States have said that the
PDS should ‘continue.

SHRI SOLIPETA RAMACHANDRA
REDDY (Andhra Pradesh): May I know
which are those two States?

SHRI SURJIT SINGH BARNALA: It
is not necessary to name them. So, there
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was a demand from all quarters that the
PDS should continuc. The PDS has been
working satisfactorily for a long time.
Sometimes, there have been complaints
that we were not giving them enough
quota and they wanted us to give them
something  more, So, it has been
functioning satisfactorily for a long time.
For the time being, I don't thipk it will
be possible 1o do away with the PDS.

SHRI VAYALAR RAVI: On that we
support you,

SHRI SURNT SINGH BARNALA:
Surely. T will find support from any hon.
Members in this. Regarding decontrolling
of sugar, removing the levy, an exercise
bad been done earlier also. T think it was
done in 1978 when the Janata Party was
in power, Mr. S.B. Chavan knows it very
well. It was done by me. At that time, 1
was the Food Minister ‘as wel] as the
Agriculture Minister. After a great deal
of deliberations, we did jt. The price of
sugar had gone very high. At that time,
20 ycars back, the sule price of free sale
sugar was Rs. 7.50 per kg. That was
considered very high in those days. We
werc trying to find out some solution, We
were trying to find out how to do it.
Ultimately, we came to the conclusion
that we should de-control jt. The decision
of de-controlling was taken and the prices
fell. As hon. Member Mr. Chavan wag
mentioning yesterday, the prices fel}
drastically. From Rs, 7.50, they came to
Rs. 3.25, just half. And in that whole
country, it was selling at that price. But,
unfortunately, we decided to de-control
everything. We decided. to remove the
controls even from distribution. That, Sir,
today 1 admit, was g wrong  step.
Distribution was also not ip ouY control-
and the sugar producer, the industry, was
free to sell sugar anywhere, any quantity,
Whatever they wanted to do, they did.
ultimately, after two years, there was g
shortage of Sugarcane supply. Because
the prices had drastically fallen, the
Sugarcane producer did not 80 in for
Sugarcane production and the production
fell down. An it had the worst effect after
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two years. Again, that de-control system -
was removed and controls were effected.
So, we have already burnt our fingers on
that and I am 10t in favour of it for the
time being. We have not taken a final
decision yet. But I am not' in favour of
de-controlling like it had been suggested
in the Mahajan Committee report.

Sir, the main thrust of the discussion in
the House was regarding imports. Almost
every Mcmber in the House said,
Members from all the parties, have said,
there had been large-scale imports,
Imports are made when there is less
supply of any commodity. That is why
imperts arc made. Sir, now, I would li!(e
to mention some facts. This year, that is,
1997-98, it was the lowest production of
sugar in the last four years, As I had
mentioned earlier, in 1994-95, it was
1,46,000 tonnes. In 1995-96, it was
1,64,000 tonnes. Then, in 1996-97, it was
129 lakh tonnes and in 1997-98, it becamc
1,28,000.3 tonnes. We had the lowest
supply during this year. That is why the
impeort started. Imports on OGL stam?d
in 1994 when we had gone very low in
sugar producticn and that year, 1993-94,
4.6 lakh tonnes of sugar was imported on
Government account. Now, this one is
not on Government account. We have
not imported any sugar. Only traders and
importers have gone ‘in for it, not from
Government aecount. Similarly, in 1994-
95, though the production had gone up
very high—the production was 1,46,000
tonnes, much more that last year; 20 lakh
tonnes more at that time—the import was
6,74,000 tonnes. It was a very high
import cven though at that time we had a
very large quantity of sugar available in
the country. And we can calculate which
was the Government at that time in 1994-
95. The Government had taken that
decision and sugar was imported. And.in
the year after that, in 1994 again, there

was some import; it was low, but there
was import. This year import was
Tequired. But, as 1 sce, now, there has
been sufficient import. A point was
raised Ly my hoa. friend on that side thiar
in spitc of huge imports, there has been
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no decrcase in prices. The total impori™
has becn to the tune of seven lakh
tonnes. This is the figure given to me and
I have becn going over it for a long time,
now for the last few days. It was
mentioned that 7-8 lakh tonnes had come
into India but there had been no decrease
in prices. The prices have remained
stable in the country. What is the reason?
What could be the recason? Sir, 1 have
not been able to find out the reason for
that. Pcrhaps, this quantity of sugar has
also becen absorbed in the country. That
is why thc prices have not fallen.
'Otherwise, in the Department of Sugar,
we have a mechanism of releases by
which the prices are brought down. If we
see the prices are going up slightly, then
we makc some releases in the market afd
the prices are subdued. Two months
back, before Diwali, I had reccived a
represcntation from Maharashtra. In that
representation, it was stated that the
prices have started going up, slightly
firming up. So. I immediately ordered the
releases and the priccs came down and
became  stabilised. - So, we have a
mechanism. But I have not been able to
yet come to a conclusion why the prices
have not fallen. They should have gone
down, exccpting in Tamil Nadu. In Tamil
Nadu, there has been some decrease in
prices.

SHRI KRISHNA KUMAR BIRLA:
As far as the States of U.P. and Bihar
arc concerned, I have mentioned
yesterday that the wholesale prices have
falled by.Rs. 100/- per quintal since July.
I would request the Minister to check this
up. I am not referring to the retail prices.
I am referring to the wholesale prices.
They have come down.

SHRI SURJIT SINGH BARNALA: 1
was mentioning about the retail prices
‘because we deal in retail mostly. We are
concerned with retail prices. So, the retail
prices have not gone down. That is one
problem. So, 1 think, it is the intention of
the entirc House that the retail prices
should be brought down. Just now, 1
mentioncd this thing to my colleague, the
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Finance Minister also. He was sitting
here. 1 told him that he can see for
himself and demand from the entire
House. 1 have also been discussing this -
thing with him carlicr. So, we intend to
take a decision very soon on this point.

SHRI VAYALAR RAVI: Who are
'he trading companics who are importing
sugar?

SHRI SURJIT SINGH BARNALA:
There has been a mention about sugar
being imported from Pakistan: Why is it
being imported from Pakistan? Time and
again, so many Members have referred to
this point. Sir, the situation is like this.
Sugar is on OGL. Anybody can import
from any place. Now, the prices
prevuiling in the international market are
like this. In Brazil, the unit value of
sugar is Rs. 11.95 paisa; in France, the
unit value is Rs. 14.28 paisa; in
Germany, it is Rs. 13.15 paisa; in
Mexico, it is Rs. 12.64 paisa. 1 was
mentioning  these  three
countrics. In Brazil, the unit value is Rs.
11.95 paisa, in Mexico, the unit value is
Rs. 12.64 and in pakistan, the unit value
is Rs. 13.60 paisa. The cost of sigar is
higher in Pakistan than in Brazil and
Mexico. But still, imports are being
made from Pakistan. There is a reason
behind it. Pakistan is the nearest country

and the arrival of the item to this place is

very quick. The €IF value has also to be
calculated. The transport cost from

Brazil, for example, or from France,

Germany or Mexico, is very high. The

transport cost from Pakistan is the

lowest. So, the traders or the importers
calculate this thing also, and that is why
they import from Pakistan. But it is not
correct to say that we want to be gloser
to Pakistan, and so we are importing

sugar from that country. Pakistan is not a
very friendly country.

SHRI KRISHNA KUMAR BIRLA:
Pakistan is giving subsidy at the rate of
Rs. 4,500-.

SHRI SURJIT SINGH BARNALA:

that is right. That is why they are
exporting to this country. Otherwise,

e W
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their cost of production is not lower than
our cost of production. They have been
subsidising to a grcater extent.

SHRI S.B. CHAVAN (Maharashtra):
Docs it not amount to dumping of sugar?

SHRI SURIIT SINGH BARNALA:
Sir, I won't call it dumping. Dumping
surely would have reduced the prices in
the market. That has not happened. 1
won't call it dumping. It has bcen
absorbed. It has come through the main
route also. It has come through Lahorc-
Amritsar route. We have the figures of
the quantity from that side also. It has all
been absorbed and the prices up to
Calcutta, have remained the same.
Except Tamil = Nadu, the prices
throughout the country have remained
the same. They arc constant. Sir, this is
another matter which was concerning the
hon. Members. As 1 said, we arc
intending to restrict the imports 1o a very
large cxtent; perhaps, we might create a
situation where imports may not be
possible, may not be convenient for
others.

Hon. Member, Mr. Chavan. has
mentioned that we should provide a
level-playing field. My intention is to
provide not only a level-playing field but
also a more comfortable field for our
farmers. That is my intcntion because |
know that if the industry is able to work
properly, ...(imerruptions)...

SHRI §.B. CHAVAN: Please stick to
your point of view and get it passed.

SHRI SURJIT SINGH BARNALA: If
the industry is able to work properly it
will bencfit the cane farmers; otherwise,
the canc farmers won’t get money for
their cane, and if good production is
possible in the country, the prices for the
consumers also are maintained at a reason-
able level. That is the effort we are making.

Then, Sir, there was a mention about
the Sugar Technology Mission. The Sugar
Technology Mission was started by the
Ministry of Science and Technology. We
have taken twelve new technologies. We
are working on them. They started
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working in January, 1994. Since then, it
has initiated (rials on twelve new
technologies, most of them are at the
plant level. Five of these have been
commercially prcved successful and arc in
different stages of application also. The
Sugar Technology Mission has also
identificd a nuraber of sugar mills for
technology upgradation. The Mission has
also prepared a detailed technology
upgradation scheme for twclve other
factories. 1 have got here the list also.
That is the position regarding the
upgradation of technologies. Sir, there is
a good scope for technology upgradation
which is needcd. Unfortunately, much
effort was no! made in that direction.
Our sugar indusiry requires technological
improvement.  Therc  were  some
complaints from Bihar. There are 15
factories in Bihar, not 23, as I mentioned
earlier. Those fifteen factories. which
were almost sick, have been taken over
by the Bihar State Sugar Corporation and
they have not been abie to run them. So,
thew are not functioning at present.
Similarly, there are some very old sugar
mills in U.P. also,. which were taken over
by the Government. They are now under
the Corporation and are not functioning
properly. But therc are new industries
which are comag up and are showing
very good gesults. So, there is a
requirement of technology improvement
in the country. There is a large scope.

SHRI VAYALAR RAVI: What about
our request for releasing more sugar to
Kerala?

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDH{): Mr. Vayalar Ravi, that
will subdue the other objections and
criticisms.

SHRI SURJIT SINGH BARNALA:
Sir, he is my old colleague and friend.

So, I may tell him that Kerala State has
been given levy sugar @ 12,368 tonnes

"per month, which is their normal monthly

quota, and 3,600 tonnes for festival
quota, That also has been released. If
there is anything lacking, then kindly
inform me; we will make releases for that
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Iso! ...(interruptions)... They know that
erala is very far from.
(interruptions)...

SHRI A. VIIAYA RAGHVAN: What
out the festival quota?

THE VICE-CHAIRMAN (SHRI T.N.
{ATURVEDI): The hon. Minister has
d that if something more is to be done,
(interruptions)... 'The Minister has
cady mentioned that he will take care
that.

SHRI SURJIT SINGH BARNALA: I
1 been to that State long back. When 1
s Agriculture Minister, I went to their
te.

sHRI VAYALAR RAVI: He is more
wcerned. He is a great friend of Kerala,
know that.

'HRI SURJIT SINGH BARNALA:
, 1 went to Kerala, and Vayalar Ravi
1 some other friends took me to
ttanad area. Kuttanad is a low-lying
a, lower than the sea level. They had
de some laws that the land which is
fer rice cannot be converted into any
er production etc., but they were also
ntioning that if spices are sown, and if
 other crops, commrcial crops, are
/n, they can have better yields, I said,
long as I am the Agriculture Minister
1 the Food Minister, I am responsible

supplying all the rice you need.
sther par-boiled rice or any othes
ity of rice. You don™t worry about
t. You put this area to a better use, if
1 can possible do”. 1 have been their
nds for a long time.

Vith these words, I thank the hon.
mbrs - for a very nice and good
;ussion.

HRI S.B. CHAVAN: Sir, may I seek
larification from the Minister?

Ve arc vary grateful to you because
have given a promise that it is not
ely a level-playing field, but you
ild like to improve the position. The
culty is that it may be your personal
/. What is going to be the decision of
Government? Will the hon. Minister

[RATYA SABHA]
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declare the revision which he has in mind
before the end of this session?

SHRI SURIJIT SINGH BARNALA:
Sir, it would not be possible for me to
make any declaration about the amount
of levy.

SHRI S.B. CHAVAN: I am not asking
you about the levy. I am asking you
about the import of sugar, about thc
decision regarding import of sugar.

SHRI SURJIT SINGH BARNALA: It
is not my personal intention. It is the
intention of the Government. The
intention of the Government is that
import of sugar- should not be
encouraged.

SHRI VAYALAR RAVI: Sir, the
second Notification is regarding soft
drinks excmption, especially, coca cola.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI: Not now, please. Some
Members want some information from
the hon. Minister. Dr. Ranbir Singh.
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SHRI SOLIPETA RAMACHANDRA
REDDY: Sir, the hon, Minister was kind
enough to give details of production from
1992-93 to 1997-98. I would like to have
the figures of inporis and carry forward
stocks from the years 1992-93 onwards,
Secondly, so many things have been
mentioned about the rcport of the
Mahajan Committee. Will thiz report be
laid on the Table of the House? Siall we
have an opportunity to discuss the report
of the Mahajan Committee?

SHRI SURJIT SINGH BARNALA:
Sir, the Mahajan Committee report has
not been approved so far, Unless it is
approved, it cannot be placed on the
Table of the House.

SHRI SOLIPETA RAMACHANDRA
REDDY: How many months will it take
for approval?

SHRI SURJIT SINGH BARNALA: It
will takc some time. In the year 1993-94,
i.e. at the beginning of the season, the
total import including the carry forward
stock was 31.30 lakh tonnes. The
production during that season was 98.24
lakh tonnes; the import on Government
account was 4.6 lakh tonnes. So, the total
stock was 133.97 lakh tonnes. At that
time, the internal consumption was
111.29 Jakh tonnes. Even at the time of
that shortage—it was (ve lowest

production in the last so many ycars—we
had exported 7,500 tonnmes of sugar.
Similarly, in 1994-95, the carry-over stock
was 21.93 lakh tonnes; the production
was 146.43 lakh tonnes; the imports were
6.74 lakh tonnes. So, the total stock was
175.1 lakk tonnes. The internal
consumption increased to 119.74 lakh
tonnes, and we exported 4,100 tonnes. In
1995-96, the carry-over stock was 54.95
lakh tonnes. The production during that
scason was 164.29 lakh tonnes; the
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imports wcre .42 lakh tonnes, and the
total came to 219.66 lakh tonnes. The
internal consumption was 131.72 lakh
tonnes. ..

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): You can circulate a
copy of it to the Members.

SHRI SURJIT SINGH BARNALA: 1
can give a copy of it ta the hon. Member.

SHRI SOLIPETA RAMACHANDRA
REDDY: Thank You, Sir.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): There is a small
Supplementary List of Business, as
permitted by the Chairman. Shri
Kadambur M.R. Janarthanan to lay the
Papers on the Table ...(Interruptions)

SHRI JIBON ROY: But why now?

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): 1t is because it has to
be made before the House rises for the
day ...(Interruptions)

SHRI JIBON ROY: The point is that [
thought that the excise duty was
withdrawn from ijodine and not from soft
drinks.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): Shri Vayalar Ravi had
sought permission to raise some objection
to it, but, later on, he withdrew his
name...

SHRI JIBON ROY: But I have not
withdrawn my name. Soft drinks would
mean Pepsi-Cola, Coca-Cola, and so on.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BANKING,
REVENUE AND INSURANCE) (SHRI
KADAMBUR M.R.
JANARTHANAN): Mr. Vice-Chairman,
Sir, the exemption is only in respect of
soft drinks prepared and dispersed
‘through vending machines like the ones
at railway stations, bus stands, etc
(Interruptions)

Aw
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SHRI DIPANKAR MUKHERIEE:
Sir, we had discussed two days back that
this should not be done.

THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI): This was discussed,
but ‘it has been approved now.

SHRI JIBON ROY: Since he has
clarified it, it is okay.

PAPERS LAID ON THE
TABLE—Contd.

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE
MINISTRY OF PFERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BANKING,
REVENUE AND INSURANCE) (SHRI
KADAMBUR M.R.
JANARTHANAN): Sir, 1 lay on the
Table—

1. A copy (in English and Hindi) of the
Ministry of Finance (Department of
Revenue)  Notification No.  101/98-
Customs, dated the 10th December,
1998, seeking to amend Notification No.
23/98-Customs dated the 2nd June, 1998,
reducing additional duty of customs on
Iodine, under section 159 of the Customs
Act, 1962, together with an explanatory
memorandum thereon.

II. A copy (in English and Hindi) of
the Ministry of Finance (Department of
Revenue) Notification No. 102/98-
Customs dated the 10th December, 1998,

seeking to impose safeguard duty on

imports of Acetylene Black at the rates
specified in the notification for a total
period of two years, under section 8(b) of
the Customs Tariff Act, 1975, together
with an explanatory memorandum

thereon. [Placed in Library. For (I) and '

(1) See No. LT. 1738/98]

III. A copy each (in English ana
Hindi) of the following Notifications of
<the Ministry of Finance (Department’ of
Revenue) under sub-section (2) of segtion
38 of the Central Excise Act, 1944,
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together with explanatory memoranda
thereon:—

(a) Notification No. 36%98-Central
Excise dated 10th December, 1998,
seeking to prescribe rates of excise
duty applicable under sub-section
(3) of section 3A of the Central
Excise Act, 1944 in respect of a
factory of an independent processor
manufacturing or producing
processed textile fabrics.

(b) Notification No. 37/98-Central
Excise dated 10th December, 1998,
seeking to amend NotificationjNo.
05/98-Central Excise, dated “Znd
June, 1998, exempting aerated
waters popularly known as soft
drinks.

(c) Notification No. 41/98-Central
Excise (N.T.) dated 10th
December, 1998, seeking to nofify
processed textile fabrics.

(d) Notification No. 42/98-Central
Excise (N.T.) dated  10th
December, 1998, seeking to

prescribe rules for determination of
the annual capacity of production
of a factory of an independent
processor manufacturing or
producing processed textile fabrics.

(e) Notification No. 43/98-Central
Excise (N.T.) dated 10th
December, 1998, seeking to

prescribe the procedure to be
followed by ap.- independent
processor manufacturing or
producing processed textile fabrics.

(f) Notific.tion No. 44/98-Central
Excise (N.T.) dated 10th
December, 1998, seeking to amend
Notification No.  29/%6-Central
Excise (N.T.), dated 3rd
September, 1996, to  make
consequential changes in the
cxisting scheme of excise duty



